
CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH: NEW DELHI 

 
O.A. No. 445/2019 
M.A. No. 519/2019 

 
  The 8th day of February, 2019 

 
HON’BLE MR. V. AJAY KUMAR, MEMBER (J) 
HON’BLE MR. A.K. BISHNOI, MEMBER (A) 

 
 

1. Subhash Chand Mishra, 
 Accounts Assistant,  
 Group „C‟, Age 50 years, 
 S/o Shri K.N. Mishra, 
 R/o B-196/C, Duggal Colony, 

Khanpur, New Delhi. 
 
2. Sanjeev Kumar, 

Accounts Assistant,  
 Group „C‟, Age 38 years, 
 S/o Late Shri Ashok Kumar Prashad, 
 R/o G-36, MCD Colony, 
 Dhakka, New Delhi. 
 
3. Munna Lal, 

Accounts Assistant,  
 Group „C‟, Age 43 years, 
 Shri Krishna Prasad, 
 MCD Flat No.110, Nimri Colony, 
 Ashok Vihar, Phase-II, Delhi-85. 
 
4. Jai Prakash, 

Accounts Assistant,  
 Group „C‟, Age 50 years, 
 S/o Shri Bhoop Singh, 
 R/o B-2/368, Sector-6, 
 Rohini, Delhi-85. 
 
5. Narender Kumar, 

Accounts Assistant,  
 Group „C‟, Age 49 years, 
 S/o Shri Dhir Singh, 
 R/o Pocket B-6, House No.125, 
 1st Floor, Sector-II, Rohini, 

Delhi-85. 
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6. Sandeep Kumar, 
Accounts Assistant,  

 Group „C‟, Age 44 years, 
 S/o Shri Moti Lal, 
 R/o 265, Village & Post Office Burari, 
 Delhi-84. 
 
7. Jayant Kumar, 

Accounts Assistant,  
 Group „C‟, Age 43 years, 
 S/o Shri Devendra Prasad Singh, 
 R/o A-2/B, 186, Shalimar Garden, 
 Extn.-2, Sahibabad, 
 Ghaziabad, UP-201005. 
 
8. Mahender Pal, 

Accounts Assistant,  
 Group „C‟, Age 49 years, 
 S/o Shri Kushal Chand, 
 R/o 54/4463, Ragarpura, 
 Karol Bagh, Delhi-05. 
 
9. Mukesh Kumar Singh, 

Accounts Assistant,  
 Group „C‟, Age 42 years, 
 S/o Shri Ravinder Kumar Singh, 
 R/o D-3569, West Vinod Nagar, 
 Delhi-92. 
 
10. Rohit Khandelwal, 

Accounts Assistant,  
 Group „C‟, Age 40 years, 
 S/o Shri Shayam Lal Gupta, 
 R/o E-2/69 B, Gali Sai Baba Gali No.2, 
 Shastri Nagar, Delhi-52. 
 
11. Aasutosh, 

Accounts Assistant,  
 Group „C‟, Age 43 years, 
 S/o Late Shri Vishnu Dev Prasad, 
 R/o A-151, Aarti Apartment, 
 Shalimar Garden Main, 
 Sahibabad, Ghaziabad, UP-201005.      .. Applicants 
 
(By Advocate : Shri Rajeev Sharma) 
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Versus 
                            
1. The Commissioner, 
 North Delhi Municipal Corporation, 
 Dr. S.P. Mukherjee Civic Centre, 
 4th Floor, J.L. Marg, New Delhi. 
 
2. The Commissioner, 
 South Delhi Municipal Corporation, 
 Dr. S.P. Mukherjee Civic Centre, 
 4th Floor, J.L. Marg, New Delhi. 
 
3. Director (Personnel), 
 North Delhi Municipal Corporation, 
 Dr. S.P. Mukherjee Civic Centre, 
 13th Floor, J.L. Marg, New Delhi. 
 
4. The Commissioner, 
 East Delhi Municipal Corporation, 
 419, Udyog Sadan, 

Patparganj Ind. Area, Delhi-92.   .. Respondents 
 
 

 
 

 
 

 

 

ORDER (ORAL) 
 

By Mr. V. Ajay Kumar, Member (J) 
 
 

 Heard the learned counsel for the applicants. 

2. MA 519/2019 filed for joining together is allowed. 

3. The applicants, who are presently working as Accounts 

Assistant, filed the O.A. seeking the following relief(s): 

“(a) to issue direction to Respondent No.1 to immediately hold 
DPC for the post of Jr. Accounts Officer in respect of all 
the three Corporations as per their vacancy position. 

(b) to issue an order to the respondent No.1 to consider all the 
applicants as eligible to the post of Jr. Accounts Officer 

while holding DPC. 

(c) to issue order to the respondent No.1 to consider and 

promote the applicants as Jr. Accounts Officer on 
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adhoc/current duty charge basis in East DMC and North 

DMC against the vacant vacancies. 

(d) the Hon‟ble Court may pass any other order/direction as 

deemed fit and proper in the circumstances of the present 
case and in the interest of justice.” 

 

4. It is submitted that the applicants made representations 

during the year 2016 ventilating their grievances to the 

respondents, but the respondents have not taken any action 

thereon till date. 

5. In the circumstances, the O.A. is disposed of at the admission 

stage itself, without going into the merits of the case, by permitting 

the applicants to submit appropriate fresh representations 

ventilating their grievances to the respondents, within four weeks 

from the date of receipt of a certified copy of this order and on 

receipt of such representations from the applicants, the 

respondents shall consider the same and pass appropriate speaking 

and reasoned orders, in accordance with law, within 90 days 

therefrom. No order as to costs.   

 
Let a copy of the O.A. be enclosed to this order. 

 

 

(A.K. BISHNOI)                       (V. AJAY KUMAR)    
   Member (A)                      Member (J)  
 

 
 
 

 

 

 

 

/Jyoti / 


